Letter No.-NGT-131 /81-7-2020

From,
Bharat Prasad,
Under Secretary,
Govt. Of U.P.
To,
The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi.

Environment, Forest & Climate Change Lucknow: Dated .24 February, 2020
Section-7

Subject:-Compliance Report of Hon'ble NGT order dated 28.11.2019 passed
in O.A. No. 150/2019 in the matter of Sandeep Kharb Vs. Ministry of
Environment, Forest & Climate Change & Ors.

Sir,

In compliance to the orders passed by this Hon'ble Tribunal dated
28.11.2019 passed in O.A. No. 150/2019 in the matter of Sandeep Kharb Vs
Ministry of Environment, Forest & Climate Change & Ors. the compliance
report of Principal Secretary, Environment, Forest & Climate Change, Govt. of

U.P. in the above mentioned matter is enclosed here with and is being filed
before this Hon'ble Tribunal.

Encl: As above.
Yours Sincerely,

(Bharat %rasad)

Under Secretary.
s



Compliance report of Hon’able NGT order dated 28.11.2019 in OA Original

Application No. 150/2019 (I.A. No. 66/2019, I.A. No. 410/2019, 1.A.

No.62/2019 & I.A. No.533/2019) on behalf of Principal Secretary,

Department of Environment, Forest & Climate Change, Government of
Uttar Pradesh.

1 1%

That the case was listed on 28.11.2019 wherein the Hon’ble Tribunal

passed an order; the operative part of the order is reproduced below:

.“Further, report may be filed by the Principal Secretary,

Environment, U.P. after coordination with the concerned authorities

within two months by e-mail at judicial-ngt@gov.in.”

2.

In compliance to the direrction of Hon'ble NGT the undersigned has
reviewed the matter and has issued directions to District Magistrate,
Shamli, Director, Geology & Mining, Uttar Pradesh and Member
Secretary, Uttar Pradesh Pollution Control Board for ensuring strict
compliance of the orders of Hon'ble NGT and conditions of
Environmental Clearance issued by SEIAA, U.P. Copy of issued letter
dated 25.02.2020 in this regard is being filed herewith and marked as

Annexure no. - 1.

In compliance to the order dated 03.05.2019, District Magistrate, Shamli
passed an order vide letter no. 2681/Kha.Vi.-2019 dated: 14.5.2019 to
debit Rs. 13,25,000/- (Rs. Thirteen Lakh Twenty Five Thousand Only) in
favour of State Government from the security money deposited by the
Project Proponent. Copy of letter of District Magistrate, Shamli dated
14.05.2019 is being filed herewith and marked as Annexure no. - 2.

In compliance to the order dated 03.05.2019, U.P. Pollution Control
Board has imposed the Environmental Compensation of Rs. 7,20,000/-
(Rs. Seven Lakh Twenty Thousand Only) at the rate of Rs. 10,000/- per
day against the Project Proponent M/s M.M. Traders, Village-Mamaur



Ahatmal Sabik, Tehsil-Kairana, District Shamli vide letter dated
13.08.2019 on the basis of Guidelines prepared by Central Pollution
Control Board, Delhi for non-compliance of environmental conditions.
Thus, the cumulative Environmental Compensation of total Rs.
20,45,000/ (13,25,000 + 7,20,000) (Rs. Twenty Lakh Forty Five
Thousand Only) has been imposed for noncompliance of granted
Environment Clearance conditions and for not seeking the required
consent from the State Pollution Control Board under the notified
provisions.

It is further submitted that the project proponent vide his letter dated:
10.12.2019 has deposited an amount of Rs. 7,20,000 to UPPCB as
environment compensation for non-compliance of EC conditions. Copy of
letter dated 10.12.2019 1is being filed herewith and marked as

Annexure no. -3.

. District Magistrate, Shamli vide letter no. 3501 /Kha. Vi.-2020 dated:

07.02.2020 has informed that the temporary bridge and all the
encroachments have been removed and the site has been cleared from all
the remains. District Magistrate, Shamli has explained in detail the
criteria of assessing the environmental damage and calculation of the
environmental compensation due to violation of EC conditions. Copy of
District Magistrate, Shamli letter no. 3501 /Kha. Vi.-2020 dated:
07.02.2020 is being filed herewith and marked as Annexure no. - 4.

. That the State Environment Impact Assessment Authority, UP (SEIAA,

UP) considered the matter for allowing the mining activity in the 348th
Meeting held on 18.02.2020 wherein, SEIAA decided that the project
proponent shall also submit a bank guarantee of Rs. 20,45,000/-
equivalent to the amount of cumulative Environmental Compensation of

total Rs. 20,45,000/- (13,25,000 + 7,20,000) (Rs. Twenty Lakh Forty Five



Thousand Only) earlier imposed by District Magistrate, Shamli and
UPPCB for noncompliance of Environment Clearance conditions within
15 days to the SPCB. The bank guarantee shall be released after
successful implementation of the EMP. Copy of minutes dated

18.02.2020 is being filed herewith and marked as Annexure no. - 5.

7. That it is submitted that the State is committed towards prevention of
illegal mining and for ensuring mining activity strictly as per the

conditions of Environment Clearance. ‘L‘D

(Sudhir Garg)

Principal Secretary
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Minutes of.the 348" Meeting of the SEIAA, UP held on 18/02/2020

26. Building Stone (Khandas & Gitti, Boulder) Mining at Khanda No.-29, Gata No.-03,
Village-Dunara, District- Jhansi., M/s Krishna Agency, [Area-2.0 ha). File No.
5300/Proposal No. SIA/UP/MIN/47953/2019

SEIAA agreed with the recommendations of the SEAC to close the file as the project
proponent did not appear and re-open only after submission of online reguest on
prescribed portal.

i
|
|

With the permission of the chairman

1. Sand Mine on Yamuna River at Gata No.-2/9, 2/10, 2/11, 3, 4mi, 5/2, 2/4, 19/3, 19/8, el
19/2, 22, 9/4, 19/7,21/1,21/2,21/3,21/5,23/2, at Village-Mamaur Ahatmal Sabik, Tehsil- —
Kairana, District-Shamli., M/s M.M. Traders {Leased Area- 15.818). File No. ' 5
4416/Proposal No. SIA/UP/MIN/75917/2018 Lo

SEIAA reviewed the case and noted that the above project was taken in its 335th
Meeting held on 09/01/2020 in which SEIAA gone through the recommendation of SEAC
Meeting dated 20/12/2019 and opined to agree with me’__sg_@e. The SEIAA also gone
through the letter of District Magistrate, Shamli, dated 122019, SEIAA decided that the
project proponent shall also submit a bank guarantee of Rs. 20,45,000/- equivalent to the
amount of cumulative Environmental Compensation of total Rs. 20,45,000/- (13,25,000 +
7,20,000) (Rs. Twenty Lakh Forty Five Thousand Only) imposed by District Magistrate,
Shamli and UPPCB for noncompliance of granted Environment Clearance conditions within
15 days to the SPCB which will be co-terminus with EC as a guarantee against any further
non-compliance of any type of EC conditions. The bank guarantee shall be released after
successful implementation of the EMP, and after the recommendations of the concerned
Regional Office of the-Ministry, the SEAC and approval of the regulatory authority. g
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~ (Shri Ashish Tiwari, IFS) . (Dr. (Smt.) Madhu Bhardwaj)  (Prof. Rana Pratap Singh)
Member-Secretary Member Chairman
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